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O.A. No. 	 198 8. 
235 	of 

DATE OF DECISION?22i 9 

Gulabsing Laxmansing 1advi 

Mr. U.M. Shastri 

Versus 

UniOn of india & Ors. 

Mr. N.3._hevde 	___ 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Responacut(S) 

CORAM 

The 1-lon'ble Mr. t .. Singh 	 •. Member (A) 

The Hon'ble Mr. S _Sant ~,ana Mrisbrian 	•. Member (i) 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the JudgemenL? r 

Whether it needs to be circulated to other Benches of the Tribunal? , 

MGWRRrDI2 cAT/86-312-8--5,0 

-'-a 



Gulabsing Laxinansing Tadvi, 
working as Train Clerk under 
Staion Superintendent, 
iestern Railway, 
Godhra. 	 : Aoc,ljcant 
(Advocate-Mr. U.M. 3hastri) 

Versus 

Union of India, 
Through : 
General Manager, W.Rly., 
Churchgate, 
Bcbay-1. 

Divisional Railway Manager, 
Baroda Division, 
Pratapnagar, 
B aroda-4, 

Station Superintendent, 
Godhra Station, 
Godhra. 	 : Respondents 

(Advocate - Mr. N. 3. Shevde) 

O.A. No. 235/88 

ORAL - ORDER 

Dated 29.7,1991 

Per : Hon'ble Mr. M.J. Singh : Member (A) 
? / 

L4 

2:  This Original Applicacion, under section 19 of 

the Administrative Tribunals Act, 1995, challenges as 

secn in averment in para 5 of the application, the 

order dated 17,2.1988 allegely passed over-looking the 

position of the applicant working in class III post 

with his confirmation as Platform Porter at Godhra 
Ii 

Stations ief the applicant is working at Godhra Station 

in class IV post. the prayers for relief in para 11 of 

the application are that the order of reversion at 

Exhibit-B may be quashed and set asiâe and declaration 

that the applicant is entitled to he continued as 

class III employee as Train Clerk also sought. 
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xhibiL-B, according to the Index of the 

application/has pages 8 to 11 in it. In these pages 

igures 	order at. 17.2.1988 showing list of 64 eniploecs 

who have been regularised in class IV. The applicant's 

name figures at Sr. No. 56 which only says that he 

has been regularised as Platform Porter at Gocra. 

Platform Porter is a class IV post. No order has been 

produced with the application or otherwise to show 

that the applicant was promoted from class IV to class III 

and if so on what terms and condition. fhere is no order 

produced to show that he was promoted from class IV to 

class III and is ordered to be reverted 	-- 	" 

When the above is the state of record in the 

Original Application we consider it unnecessary to go 

into any other -pa-par as the application is liable to be 

dismissed fo: substantiating none of the content1ons 

except that the applicant was regularised in class IV 

and that he submitted representation dated 7.3.1988. 

c 	 We hereby dismiss the apolication but in the 

circurnstancesrio order as to cost. The stay order of 

this Bench dated 28.4.1988 is }-e with imme(fiate 

effect. 
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(3 Santhana Krishnan) 
iemher (J) 

( M M Singh 
4emher (A) 


